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:for the applicant moves this appli
' cation. Learned Sr.C.G.5.C. Mr.S.
:Ali is present for the respondentss
1 The applicant is an Executive
Engineer 1n ‘the Regional Research
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, the quarter. According to the
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Type quarter at present as he is
drawing the pay of B.IQ,W'O/-
But the respondents have not
allotted him the appropriate
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»
«
-
:
o
-

- . -
-n--.—_...—-—..

' q
! is aggrieved.
® ' ’ PR . H ‘ ' . -\ ,.;ut ;1\, l‘
R B 1 Heard 1earned counsel Mr.J.
£ : N o " h v
e AR EALE Mth:ﬂw-w_“.-?1‘¢~1*'Saikia and Sr.C.G:Shs CoMuisalis

It is seen that the representation
’dated 20~11-96 submitted by the
xapplicant to the Director, Regionall
t'Research Laboratory, Jorhat is
::pending disposal at his end. In »im
i'view of this fact I consider that
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this application needs not be admitted

at this stage but it is to be disposed
. of with directions to the respondent

'T'No.z. Accordingly the DPirector, Regio-

hal Research Laboratory Jorhat,.is
z¢irected to consider and dispose of
the representation dated 20-11-96 sub=

JAMUJyVTHVITkHTdﬁ’ Kuxi%ﬁ ﬁgs by the applicant according to
VA llhqq”b;)the rules and on merit. Respondent No.2
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_ @hall issue final order on the afore=
said representatiéon of the applicant

mithin 1 month from the date of receipt
“bf copy. of this.order by him.

d “E“aAﬁpiicant is at liberty to
&gpnoqcb this,Tribunal,.if he is aggri-
wed with the order of the Director.

;. .. Beplication is disposed of. 3V
+No order as to.costs,
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